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certificate of the applicant has been annexed and

it shows that the appllicant worked from December' 82

to April'83 continuously for 151 days and thereafter
worked for a few days| in each months from May'83 to
October'83. 1In all he worked for 252 days. | The

applicant has claimed|that he has worked for| more

than 120 days and he yas entitled to be given| temporary,

status. He has ment igned that his colleague who
|
were also working as ¢asual labour had approached the

Tribunal and the Tribdnal had directed the respondents

to take back the appliicants in service from 1-1-92

and pay salary regulagly. The findings of the Tribunal
in this case were thaU appl icants attained t mporary
status and were throwfl out of service without any
enquiry., It was also?found that the juniors|of the
applicants were retained. The applicant claims to
have made a representﬂtion to the Divisional |Railway

Manager after judgement was delivered in T.A.1630/87

P %0 The respondents in their Counter Replly have

raised the issue of lifitation. The applicant had

worked in the years 1982 and 1983 and has choosen to

file his application iP 1993, which is a decage after
\

his services were terminated. The other casual labour

who had Ppproached the |Tribunal had done so in the

year 198b and the order mentioned above in T.A.1630/87
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was passed in their cage after hearing them. |The
|

applicant chopse to waQt even after this order was
|
\

Passed and came beforel|lthe Tribunal only in 1993.
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Hence the relief granted to the applicants in other

contd..../3p




-3 -

decided case cannot b@ claimed by the applicant in

this case on account @f limitation.

. 18 The respondents under the Industrial|Laws
are expected to maintdin a Live Register of ¢asual

labour and grant opportunity coming in the f£orm of

long term or short tefgm jobs to the persons whose

names are included on||Live Register for casual labour.

The namr of the applidant should also have been
included by the respondents on the Live Register.

It appedrs that this hHas not been done. The|respon-
dents are directed to;include the name of the applicant
on the Live Register ﬁnd grant him benefit on the

1

basis of his seniority on account of inclusion of
‘ﬂ,}w} "
his name in the Live Register. A'l‘his shall be done

within three months.

4. There shall Be no order as to costs.
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